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-seen aim: ,etition. iiearj th learned cuisel 

u 	the DC titioner. ieer tied counsel I or the 	tIh. 

he3 filed affidavit ith copy -:0 other sine. '1e feel 

that this matter can be disposed of finall' t the 

JissiCn stage by issuin:J i: - ropriate directions t 

the departmental authorities. In view of this we have 

h :ard hri 	 1enoJ counael for the aatitre 

ci:1 thri 	-.°se, learned 3enior taridicig Counsel, 

on ahom a copy of the petition has been served. In 

this .. the petiLioner hs preyed for a direction 

to resnondents to consider hi:; candidature for 

th post of L.d.J../L1.0., 	dnaapara .(. The 

:p1icnt has stated. that he has the rec;uisit 

hualificetion for the said post and be has also 

m'alid 

 

for the post ad his application hs reached 

the respondents w i t h i n the last date fixed far 

receipt of- applications. In view of the above 

submissions, this O.'. is disposed of with a direction 

to reseonderits to consjer the candidature of the 

eaplicent for the post of 	/iC, Saharapare d.-. 

h other candidates who are within th zone :- long wit  

ar consideration. The ahovc fir ection is subj ect to 

;D11ovinG biree conditions ; 

i) Process of selection has not. yet been aver 
by this day; 

ti) 

	

	he applicant has the rec.isiwe :ljJjctiol 
ii and eligibility for the post of CJJ/ :C ; 

UI) His application comelete in all respect has 
reached the resnondents before the last date 
i'ized for receipt of applications. 
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